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O R D E R 

(Virtual Mode) 

06.04.2021: Learned Counsel for the Appellant wants to file 

Rejoinder. Rejoinder may be filed within a week.  

 Parties may file brief ‘Written-Submissions’ not more than three 

pages and ‘Copies of Judgments’, on which they want to rely on, within two 

weeks.  

List the Appeal ‘for Admission (After Notice) Hearing’ on 04th May, 

2021. 

 

 
                            [Justice A.I.S. Cheema] 

Member (Judicial) 
 

 

 
[Dr. Alok Srivastava] 

Member (Technical) 
 
sa/md 


